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L. A. BILL No. XVI OF 2026.

A BILL

 further to amend the Maharashtra Self-financed Schools  
(Establishment and Regulation) Act, 2012.

WHEREAS it is expedient further to amend the Maharashtra Self-financed 
Schools (Establishment and Regulation) Act, 2012, for the  purposes hereinafter 
appearing; it is hereby enacted in the Seventy- seventh Year of the Republic of 
India, as follows :—

1.  This Act may be called the Maharashtra Self-financed Schools 
(Establishment and Regulation) (Amendment) Act, 2026.

2.  In the preamble of the Maharashtra Self-financed Schools (Establishment 
and Regulation) Act, 2012 (hereinafter referred to as “the principal Act”), the 
words “to upper-primary or secondary or higher secondary school, as the case 
may be,” shall be deleted.
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In pursuance of clause (3) of article 348 of the Constitution of India, the following translation 
in English of the Maharashtra Self-financed Schools (Establishment and Regulation) (Amendment) 
Bill, 2026 (L.A. Bill No. XVI of 2026), introduced in the Maharashtra Legislative Assembly on the 
12th March 2026, is hereby published under the authority of the Governor.
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3.  In section 2 of the principal Act, in sub-section (1),—

(a)  after clause (1-a), the following clause shall be inserted, namely :—

“(2-a)  “Commissioner” means the Commissioner of Education, 
Maharashtra State;”;	

(b)  for clause (i), the following clause shall be substituted, namely :—

“(i)  “registered trust” means a public trust for charitable purposes 
registered under the provisions of  the Indian Trusts Act, 1882,  the 
Maharashtra Public Trusts Act or any other law for the time being 
in force;”; 

(c)  for clause (p), the following clause shall be substituted, namely :—

 “(p)  “up-gradation of school” means up-gradation of a recognised 
primary school to upper-primary school, upper-primary school to 
secondary school or secondary school to higher secondary school or 
vice versa.”.	

4.  In section 3 of the principal Act,—

(a)  in sub-section (1), for the words “such as primary or upper-primary 
or secondary or higher secondary, or up-gradation of the existing school to 
upper-primary or secondary, or higher secondary school, as the case may 
be” the words “such as primary or  secondary or secondary and higher 
secondary or up-gradation of the existing school” shall be substituted;

(b)  sub-section (4) shall be deleted.

5.  In section 13 of the principal Act, in sub-section (2), for the words “be 
punished with fine which shall not be less than five lakh rupees but which may 
extend to ten lakh rupees” the words “be punished with fine which shall not be 
less than ten lakh rupees but which may extend to twenty lakh rupees” shall 
be substituted.

6.  In section 18 of the principal Act, after the words “the State Government” 
the words “, the Commissioner” shall be inserted.

	

7.  In section 20 of the principal Act, for the words and figures “section 21 
of the Indian Penal Code” the words, figures and brackets “section 2 (28) of the 
Bharatiya Nyaya Sanhita, 2023” shall be substituted.

8.  In SCHEDULE  A appended to the principal Act,—

(a) in entry (2), for the words “Primary or Upper-primary or Secondary 
or Higher Secondary”  the words “Primary or Secondary or Secondary  and 
Higher Secondary” shall be substituted;

(b) in entry (5), for the words “Primary to Upper- Primary or Upper-
Primary to Secondary or Secondary to Higher Secondary”  the words 
“Primary to Upper-Primary or Upper-Primary to Secondary or Secondary 
to Higher Secondary or vice versa” shall be substituted.

9.  In SCHEDULE  C appended to the principal Act,—

(a)  in entry (a), for the words “primary  or upper-primary or secondary 
or higher secondary school”  the words “primary or secondary or secondary  
and higher secondary school” shall be substituted;

(b) in entry (c), for the words “upper-primary, secondary or higher 
secondary school, as the case may be”  the words “upper-primary, secondary 
or higher secondary school, as the case may be, or vice versa” shall be 
substituted.
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STATEMENT OF OBJECTS AND REASONS

The Maharashtra Self-financed Schools (Establishment and Regulation) 
Act, 2012 (Mah. I of 2013) has been enacted to make provisions to establish a new 
school including provision for up-gradation of existing school on self-financed 
basis, to make suitable provisions with regard to requirements and  norms for 
establishing such new school or up-gradation of existing school, for creating 
endowment fund and for matters connected therewith or incidental thereto. 

2.  While implementing the provisions of the Act, the Government faces 
some technical problems and practical difficulties. With a view to overcome 
such problems and difficulties, the Government considers it expedient to make 
suitable amendments in the said Act.  

3.  (a) The Government has established the office of the Commissioner 
of Education, Maharashtra State to oversee the administration of the School 
Education Department at the field level and has entrusted with the Commissioner 
of Education to act as a Chairperson of the State Level Committee. Therefore 
it is proposed to insert a new definition of the term “Commissioner” and it’s 
consequential amendments thereto.

(b)  Under the existing provision the charitable trusts which are registered 
under the provisions of the Maharashtra Public Trusts Act (XXIX of 1950) are 
eligible to apply for establishing a new school in the State. So as to allow the 
trusts which are registered under the Indian Trusts Act, 1882 (2 of 1882) and 
any other law for the time being in force to establish the school under the said 
Act it is proposed to amend the definition of the term “registered trust”.

(c)  Under the existing provisions of the said Act up-gradation of school 
is permissible for adding upper primary or secondary or higher secondary 
standards to the existing school and there is no provision to allow the existing 
school to add lower standards to the secondary or higher secondary schools. So 
as to allow the existing schools to add lower standards to the secondary or higher 
secondary schools, it is proposed to make necessary amendments in the said Act.  

(d)  Sub-section (4) of section 3 of the said Act provides for the exemption 
from condition of land required for up-gradation of schools as specified in entry 
(12) of Schedule A. Such provision creates practical difficulties in fulfilling 
infrastructure norms such as classrooms, laboratory, library, sanitation facilities 
etc. It is therefore proposed to delete the said sub-section (4).

(e)  It is also proposed to increase the amount of fine provided in sub-section 
(2) of section 13 of the said Act in case of failure to give notice as required under 
sub-section (1) of said section 13.

4.  The Bill seeks to achieve the above objectives.

Mumbai,	 DADAJI BHUSE,
Dated the 11th March 2026.	 Minister for School Education.
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